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On 154,89 ' ' _ 22.07.1997

SHRT HARKESH SINGH e JAPPLICANT
VS,

UNTON OF TNDIA & ORS. N .. . RESPONDENTS

CORAM 2

HOW ' BLE SHRI J.P. SHARMA, . MEMBER () T

FOR THE APPLICANT -« HONE

i FOR' THEE RESPONDENTS : . R JSLOHISHA SAHAT , PROXY

COUNSEL #FOR SH.M.L.VERMA
1. whether Reporters of local papers may ~
he allowed to see the Judgement?

7. To be referred to the Reporter or not.? A
JUDGEMENT  (QRAL) :

{DRLIVERED 8Y HON'BLE SHRI J. 0. oHamEMs, MEMBER {J)

“The learned proxy counsel for the respondents stated

that in this Original Applicstion. the only grievance of the

applicant was against the order.-dt.  10.1.1989.° The learned

covnsel referved to para 4.9 wherein this order du. 10.1.198¢

has h@mn suparseded by the order dt. 11.1.1989 and the

applicant. has been al lowed to continue in service. Thus the

-

relief claimed by the applicant in this appl ication regarding

the' quashing of the order dt. 1a1.1989 ﬁ,ta'nds allowed. A

respondents  on record. In view of this fact, the O’ has

hacome dnfructucus. The applicstion is, therefore, digmissed

as having become infructuous leaving the parties to bear thelr

oW onats.
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